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MADHYA PRADESH ACT
No. 26 oF 2025

THE INDIAN STAMP (MADHYA PRADESH SECOND AMENDMENT) ACT, 2025

[Received the assent of the President on the 10" December, 2025; assent first published in the
““Madhya Pradesh Gazette (Extra-ordinary)’’, dated the 17" December, 2025.]
An Act further to amend the Indian Stamp Act, 1899 in its application to
the State of Madhya Pradesh.

Be it enacted by the Madhya Pradesh Legislature in the seventy-sixth year of the
Republic of India as follows :-

1.(1) This Act may be called the Indian Stamp (Madhya Pradesh Second Amend-
ment) Act, 2025.

(2) It shall come into force from the date of its publication in the Madhya
Pradesh Gazette.

2. The Indian Stamp Act, 1899 (Il of 1899) (hereinafter referred to as the principal
Act), shall in its application to the State of Madhya Pradesh be amended in the manner
hereinafter provided. '

3. In Section 35 of the principal Act, in the proviso, for clause (a), the following
clause shall be substituted, namely:-

"(a) any such instrument shall be admitted in evidence, registered or authenticated
on payment of the duty with which the same is chargeable, or in the case
of an instrument insufficiently stamped of the amount required to make up
such duty together with a penalty of one percent of the deficient portion of
stamp duty for every month or part thereof, from the date of execution of
the instrument, but in no case the amount of penalty so calculated shall
exceed the principal amount of deficit stamp duty to be recovered:

Provided that in addition to above, an interest of one percent of the
deficient portion of stamp duty for every month or part thereof, from the date
of execution of the instrument till date of payment shall also be payable;".

4. In Section 40 of the principal Act, in sub-section (1), for clause (b), the follow-
ing clause shall be substituted, namely:-

"(b) (i) if, after holding an enquiry, he is of the opinion that such instrument is
chargeable with duty and is not duly stamped, he shall require the payment
of the proper duty or the amount required to make up the same, together
with a penalty of one percent of the deficient portion of stamp duty for
every month or part thereof from the date of execution of the instrument

and shall certify by endorsement thereon that it is duly stamped. The amount

shall be payable by the person liable to pay the duty:

Provided that in no case the amount of penalty so calculated shall
exceed the principal amount of deficit stamp duty to be recovered;
in addition to above, an interest of one percent of the deficient portion of
stamp duty for every month or part thereof, from the date of execution of
the instrument till date of payment shall also be payable:

Provided that when such instrument has been impounded only because
it has been written in contravention of Section 13 or Section 14 of this Act,
the Collector may, if he thinks fit, remit the whole penalty and interest pre-
scribed by this section;".
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Amendment of 5. For Section 41 of the principal Act, the following section shall be
Section 41. q
substituted, namely:-

Instrument un- "41. If any instrument chargeable with duty and not duly stamped, not

ﬂ“'y Senect being a receipt or. a bill of exchange or promissory note, is produced by

y accident. : s
any person of his own motion before the Collector within one year from
the date of its execution or first execution, and such person brings to the
notice of the Collector the fact that such instrument is not duly stamped
and offers to pay to the Collector the amount of the proper duty, or the
amount required to make up the same, together with an interest of one
percent of the deficient portion of stamp duty for every month or part
thereof, from the date of execution of the instrument till date of pay-
ment, and the Collector is satisfied that the omission to duly stamp such
instrument has been occasioned by accident, mistake or urgent necessity,
he may, receive such amount and proceed as next hereinafter prescribed.".

forga®, TS RO 9T oE WY, TRy N HGId Haid RN, WiaTe 9§ gfed de Hebiiiid—2025.



